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L .. tly, about aelf .. ufliciency, Gandhiji 
explained that his concept of aelf.sufliciency 
was not very rigid; in the caae of some 
commodities, the region may be a group of 
villages, a taluk, a district or even a 
province. 

Now, I will explain about fOreign 
imported materia1. 

MR. DEPUTY-SPEAKER: Mr. 
Nathwani, I warned you even at the very 
<lUlset tbat at 3.30 we take up non-oflicial 
business. It is paot 3.30 now. You can 
,continue later. Ple .. e take your seat. 

SHRI NARENDRA P. NATHWANl: 
·Please give two or three minutes. 

MR. DEPUTY.SPEAKER: There i. 
110 question of two or three minutes. 
I am very sorry. You can only speak the 
next day, but not today. 3.30 p.m. is the 
time for non-oflicial business and that is 
the end of it. Please take your seat. 
That is why 1 told you in advance. 
Please continue the next day. Heavens 
are not going to fall. 

SHRI NARENDRA P. NATHWANI: 
'Yes, I will (·ontinu~. 

COMMITTEE ON PRIVATE 
MEMBERS' BILLS AND 

RESOLUTIONS-C""td. 

NINETEENTH REpOIlT 

SHRI 
{Jamnagar) 
-following: 

VINODBHAI B. SHETH 
: Sir, I beg to move the 

"That tbi. Howe do agree with the 
Nineteenth Report of ·the Committee 
on Private Memben' Bills and 
Resolutions presented to tbe House 
on the lotb May, 1978." 

MR. DEPUTY.SPEAKER: nle 
..qt.testion is: 

"That this House do agree with the 
Nineteenth Report of tbe Committee 
on Private Memben' Bills and Re· 
solutions presented to the House on 
the lOth May, 1978. " 

RESOLUTION RE. ABOUTIO N OF 
LEGISLATIVE COUNCILS-Collld. 

MR. DEPUTY.SPEAKER : Now, 
we move on to further discussion of the 
following Reaolution moved by Sbri 
Ramji La! Suman on the 28tb April, 
1978:-

"This House is of tbe opinion that the 
Upper Houses (Legislative Councils) 
in tbe States bave not served any 
weful purpose and in tbe process 
of legislation tbey are proving to be 
cumbenome and aVOidably expensive 
and, therefore, tbe Const ituticll 
sbould be suitably amended to abolish 
them as soon as possible." 

SHRI JYOTIRMOY BOSU: Sil', 
I am on a poin t of order. 

MR. DEPUTY.SPEAKER: The poillt 
of order will arise after one hour alld 
36 minutes. 

SHRI JYOTIRMOY BOSU: I 
want to give you a proper notice. 

MR. DEPUTY. SPEAKER: Yes, 
I got the notice. Now, Mr. Ram Sewak 
Hazari may continue. 


